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IN THE NA'TIONAL GREEN TRIBUNAI,
WE$'I'tsRN ZONE RE,NCH, PLTNH,

OzuCINAL APPLICATilON No. 100 of 2024.

BETIffEEN:

Vansshakti and another..

Versus

.Appliunts

The Municipal Corporation for Greater Mumbai

And others.. . r. . .Respondents

Renlv on behalf of Respondents Nos, 7 and Q

I, Ms. Karishma Kawade, Assistant Conservator of Forests,

currently posted at Yeoor Range, Sanjay Gandhi National Park

Division ['SGNP' for brevity] do hereby solemnly affirm and

state as follows:

t] I have been duly authorized by the Respondent No. 7

[Additional Principal Conservator of Forests - Wildlife (West)]

and Respondent No,8 [Chief Conservator of Forests and

Director, SGNPI to file this affidavit on their behalf. I am filing

this affidavit on the basis of the Division office records of the

SGNP which are maintained in the regular course of official

business and which I believe to be true and correct.

21 I saY

Application

and submit that the applicants in this Original

(O.A.) have raised concems regarding the

t
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servetion and protection of the hills in the Dindoshi region of
umbai, with a specific focus on the land identified as cr$ No.
,7AtA/.Jl, Malad East (furmerly Survey No. 23gil part), They

elbge that fie hills in thls urea are being sycternotlcslly levelfed,
tnees and vegetation ane being intentionafly set on fire, and the
uiute$ourse of the Walbut Nalla, which fluws thruugh the site, is

being obstnrcted. These actions are purpomedly aimed at making

the plot suiuble fur commercial developmsflt. The applicarrts

clairn that ttrese activities are being carried out by Respondents

lO and I l, who are crurently in possession of the land,

say and submit that the CTSffio. 827 N4Nl, Malad East,
fr::

inally part of Survey No,il fgll, Malad East, which

approximately 1,488 acres in 1975, as per records

August 1975, two notices were issued urrder Section 35(3) of the

Indian Forest Act, 1927, to F.E. Dinshaw, the recorded owner of

Survey No. 23911 (as per 7/t2 records), for the acquisition of

approximately 1,488 acres of private forest land under the

Maharashtra Private Forest (Acquisition) Act, 1975 (MPFA).

In response, the F.E. DinshaW Trust stated that they did not

possess 640 acresof this land, as it was under acquisition by the

Brihanmumbai Municipal corporation (BMC) for the rerooation

of cattle siables. The Trust subsequently'$$lded over possession

of 848 aores, 29 ganthas, nnd 12 annas ts--.the Forest Department'

However, the Trust filed Miscellaneous Pstitlon No' 147511976

in the High court. considering the "development" carried out by

'the BMC and other faotors,,it was decided to limit the aoquisition
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to 848 acres. Corh- ent terms were filed before the High Court inuecember 1979' wherein the g4g a*es, 29 gunthas, and I2 annas
were declared as

640 a*es *.,.'I:l;ff-;;;*il1l;il, ffi-#,::
considered private forest due to its acquisition by the BMc
(Respondent No. I in this O.A.).

The land in question in this Original Application (O.A.)
forms part of the 640 acres held by Respondent No. 1 and,

therefore, was never acquired as ,,private forest,, trnder the

Matrarashtra Private Forest (Acquisition) Acr, 1975 (MPFA).

subsequently, some portion of land ftom these 640 acres was

rcturned to the F.E. Dinshaw Trust. Additionally, the F.E,

Trust has filed Writ Petitiod No. 2870 of 2021 against

No. l, seeking the return of the remaining portion of

say and submit that the records clearly indicate that the

in question in this Original Application (O.A.) does not

qualify as "forest" under the Indian Forest Act, 1927, nor has it

been notified as a "protected area" under the Wildlife

(Protection) Act, 1972. Additionally, possession of this land has

never been with the Sanjay Gandhi National Park (SGNP) or any

other division of the Forest Department of the State of

Maharashtra.

5] I say and submit that on 5ft December 2016, the Eco-

Sensitive Zane (ESZ) of the Sanjay Candhi National Park

(SGNnl was notified by the Central Government under the

3
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vironment (Protection) Act, 19g6 (EpA). According to the)ort of the Joint committee, which inspected the site following
order dated lgtl May loz4,of this Hon,ble Tribunal, certain

Portrons of the rand in cTs No. s27 N4Nr, Marad East, falr
within this ESZ.

6] I say and submit that in its order dated lon May 2024, in
this Original Application (o.A.), this Hon,ble Tribunal directed
the formation of a Joint Commiftee comprising senior officers.
The Tribunal furttrer instructed the committee to inspect the site

of the alleged

report.

ion and submit a detailed

7l I say and with the said order, a

Joint Commiuee WqryFs,ti"tuSreQcpmprlsing Respondent No. 7

as the Nodat om.h{{'$&d'i;rrrrrri 
-."rr*rrrioner 

or

Zone 7 (Respondent No. l), Executive Engineers from the Thane

Irrigation Division, Kalwa, Thane, and Respondent No. 8 as the

Member Secretary. The Committee, along with Applicant No. 2,

conducted an inspection of the site on July 24,2024.

8] I say and submit that the aforementioned Joint Committee

prepared a detailed inspection report, which has been submitted

to this Hon'ble Court through Respondent No. 7 and is part of the

record in these proceedings. The present Respondents, who were

me*bei, of the Joint Committee, confirm and endorse the

.contents, observations, and recommendations of the said report.

To maintain brevity and avoid unnecessary repetition, the report
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Consequently, despite the observation of cefiain unrul

"tr4
activities, as detailed in the Report, the Respondent No. 7 & g

lacks the lawful authority to intervene on this land.

therefore, respectfully submit that appropiate orders,

or recommendations may be issued in this Original
lication (O.A.).

AFFIDAVIT

Ms. Karishma Kawade, Assistant conservator of Forests,

currently posted at Yeoor Range, sanjay Gandhi National park

Division do hereby solemnry affirm and state on behalf of
No. 7 and Respondent No.8 that the contents of this

,davit are on the basis of the Division office records of the

which are maintained in the regular course of official

and which I believe to be true and correct.

Solemnly a at Thane )

)On t[is ,d ry of December 2A24.

BEF RE c.dmsl.s:l/n1
Assistant Conservator of Forests

Sanjay Gandhi National park Division

For Respondents nos. 7 and g
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